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Cl TATI ON
1995 SCC. Supl.  (3) ~ 19 1995 SCALE (3)692

ACT:

HEADNOTE:

JUDGVENT:
ORDER

The High Court allowed the appeal on the ground that
the private respondents are wthin the ceiling limt and,
therefore, allotnent of the surplus land to the respondents
isillegal. In ground No. 5 of the special |eave petition it
was specifically pleaded that the respondents are decl ared
to be a surplus holder and the excess | and was assigned to
the appellants. By order dated (March 22, 1995, we had
directed both the parties to produce the return filed by the
respondents. The appel lants were directed to get the
certified copy of the said return as well as the copy of the
return filed by the respondents.

It is stated by Dr. NN Gratate, learned senior
counsel for the respondents, that through M. S V.
Deshpande, the learned instructing counsel, had witten
letters to the party he has not received any response. M.
Par ekh, | earned counsel appearing for the appellants, stated
that they could not procure the certified copy.

In that viewof the matter, ground No. 5 has renai ned
undi sputed. The appeal is, accordingly, allowed on  that
terns and the order of the High Court is set aside. In case
the respondents were declared to be within the- ceiling
limt, liberty is given to them to file a review petition
within a period of two nmonths fromtoday. No costs.




